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the way in which our Calling-Attention 
Notices are being treated, if I may say so with 
great respect. I have given two Calling-
Attention Notices and they relate to very 
important matters. One is .   .   . 

MR. CHAIRMAN: I will not discuss the 
procedure in the matter of admitting Calling-
Attention Notices. You can go to me in my 
chamber and discuss it. This is not the place 
for discussing the procedure and all that. If 
they have taken my permission, I allow 
Members to mention about some Calling 
Attention Notices which are urgent, but if a 
Calling-Attention Notice is allowed, or 
dis'allowed, it is a matter for you to discuss in 
my chamber. 

SHRI A. P. CHATTERIEE: May I with your 
permission refer to a Calling Attention Notice 
which I have given, and some seven days have 
already elapsed, and I have not got the 
intimation whether it has been accepted or not. 
May I only make a reference to that? 

MR. CHAIRMAN. You cannot; you have 
not taken my permission. 

SHRI BHUPESH GUPTA: There is the 
situation about Tripura. Sir. Arrests are taking 
place.   I would like to know .   .  . 

MR. CHAIRMAN: I should know what it is 
about .   .   . 

SHRI A. P. CHATTERJEE: Can I take it up 
tomorrow, Sir? 

MR. CHAIRMAN: I will not allow you like 
that .   .   . 

SHRI BHUPESH GUPTA: A Member of 
Parliament is arrested. 

MR. CHAIRMAN: I will allow, but I must 
be told. I cannot have it as a sur-prise if I do 
not know what it is about. No, it is not right 
that way. 

SHRI BHUPESH GUPTA: You say, you ask 
us to keep quiet and wait for it. And then we 
wait for seven days. Our colleague, a Member 
of Parliament, a Member of the Lok Sabha, 
has been arrested. And am I to keep quiet, Sir, 
still, when he has been arrested—I refer to 
Shri Dasaratha Deb of the Lok Sabha—and 
some M.L.As. have been arrested, and even 
some students have been arrested, and the 
Government is not making a statement with 
regard to all that? 

MR. CHAIRMAN: I am not sure about your 
facts. The Notice was given, I understand, five 
minutes before 11 O'clock today. 

SHRI BHUPESH GUPTA: Is it the 
convention, Sir, that even when the concerned 
Minister is present in the House, he can keep 
quiet ? 

MR. CHAIRMAN: I am yet to go through it 
and decide on admitting it. 

SHRI  BHUPESH GUPTA:     I am  not 
asking for it today. Sir. As far as admission or 
otherwise of the CaUing Attention Notice is 
concerned, it is entirely for you, but when the 
matter has been brought to your notice and the 
concerned Minister is present here hearing 
that Members of Parliament have been 
arrested, are we to keep quiet still, and can't 
he say something? How is it that he chooses 
to be dumb and mute? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAJL HVTHI) : If the hon. Member 
wants the information whether a Member of 
Parliament has been arrested or not, I can give 
the information that he has been arrested. If 
he wants details as to what happened, 
naturally, Sir, I would like to be given s"ome 
notice, so that all the facts that I mention are 
correct. Otherwise, I might run into 
difficulties. 

SHRI NIREN GHOSH:    You    do    tt 
tomorrow. 

THE  APPROPRIATION   (No.   3)   BILL. 
1966—contd. 

MR. CHAIRMAN: Shri Sri Rama Reddy 
was speaking on it. He had not finished his 
speech.    He may continue to 
speak now. 

SHRI N. SRI RAMA REDDY (Mysore): Sir, 
ihe other day I was speaking that 1965-66 was 
a year of great famine in this countiy and that 
in several States a drought of unprecedented 
magnitude had occurred, with the result that 
the crops had failed, and the people and the 
domesticated cattle were subjected to great 
distress. In this connection, Sir, I was also 
referring to the great aid given by America, 
but for which our country would have  
suffered  immeasurably.  Sir,  tha  aid 
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[Shri N. Sri Rama Reddy.] cams in a very 
big way, and the wheat the United States of 
America gave us was nearly 12 million tons, 
which was more than all the wheat India 
produced, this great sub-continent produced. 
Therefore, Sir, I would take this opportunity 
of thanking the United States of America and 
its President for the great help they gave us in 
our hour of need.   {Interruptions.) 

Now, Sir, I come to this point. Unfor-
tunately, Sir, our performance in the entire 
period of the Five-Year Plan had not been 
quite satisfactory for one reason or the other. 
Sir, at the end of the Third Five' Year Plan we 
are sorry to find that we are no better than 
what we were, or where we were in the last 
year of the Second Five-Year Plan, with the 
rate of growth in national income registering 
2.5 per cent, and the population also 
registering an increase of 2.5 per cent. In spite 
of all that we did, in spite of the Rs. 1500 
crores we have spent on our Plan, we have 
made no progress, and this is a fact which we 
have to take note of. I will now come 
particularly to agriculture. If after spending 
Rs. 1500 crores of our money on plans we 
have to say that the problem was one of 
weather, was one of excessive rainfall, or the 
absence of rainfall, as was the case last year, 
and we are thus found helpless, I do not know 
why at all we should spend Rs. 1500 crores 
when we are not any better off. After having 
spent Rs. 1500 crores, if we have to depend 
entirely on, if all our plans have to depend 
entirely on weather and weather alone and 
nothing else, if no progress could be achieved 
otherwise than with the help of the weather I 
do not know why we are planning at all. This 
is a big doubt in my mind. Now, Sir, the 
productivity of the land has got to be 
improved. I say that the first and foremost 
thing is that these vagaries of the weather must 
be countered while our plan projects proceed. 
Can we or can we not do it? I beg to submit 
that it is quite possible. Now the entire 
agriculture depends on the availability of 
water, and if water is made available, crops 
will surely be produced; some sort of crop or 
the other wiH be produced. The greatest defect 
that we have noticed is that it is only weather, 
failure of the monsoon, that has brought about 
all the damage.    Now can we counter this 
effect 

of the weather or not ? Certainly we can. If 
water is all the problem, are we not going to 
tap the alternative sources of water in this 
country? And have we done it ? If we have 
done it, we have not done all that should have 
been done. In the Indo-Gangelic plain there is 
plenty of Subsoil water, and the Indo-Gangetic 
plain alone can feed the nation if the water is 
made available to the cultivators in the Indo-
Gangetic plain. Have we done it ? We have 
not done it in a big way. Now it is quite 
possible that every farmer can be given a well, 
the water of which can be used in the case of a 
drought, and he can produce something. Have 
we done all this? We have not done all this. 
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SHRI N. SRI RAMA REDDY: Now water is 
the main problem. Therefore, if we can solve 
the problem of providing water to the farmer, 
we will have got over all the difficulties and 
all the vagaries of the monsoon. 

This must be given top priority. At least, I 
must say, they should try to do it in the Fourth 
Five Year Plan. 

Tlie productivity of land is most important. 
But we have not improved the productivity of 
the land. Productivity of land, the productivity 
of labour, the productivity of the capital 
invested, all these are fundamental factors 
when you tackle the problem of agricultural 
production. 

With regard to prices, prices have been 
soaring high. Wholesale prices have increased 
by IOO per cent in ten years, whereas in the 
U.S.A., Canada, Australia, and Japan, they 
were able to maintain their prices almost at the 
same level, with but very slight variations of 5 
per cent or 10 per cent. In our country the 
position is quite different, as is well known. It 
has also been often discussed. The problem of 
rising prices has also got to be tackled. The 
price level has got to be brought down. 

With regard to the famine situation and 
agricultural production I have already referred 
to that matter. We have not paid adequate 
attention to this matter. In Mysore, as I had 
brought to the notice of the Government, a 
serious type of disease broke out and the early 
ragi was affected and lakhs of maunds of ragi 
were destroyed as a result of this disease. 
What are our scientists doing ? What is the 
Ministry doing? I made a complaint some two 
months back and a reply was given just two 
days back that the matter was investigated and 
it has been found to be so. But by that time all 
the crop had been completely destroyed. 

In the matter of implementation of our 
Plans many difficulties are cropping up with 
the result that our productions are going down. 
Therefore, in all earnestness I submit that 
implementation is a factor to be taken into 
consideration. Of course, appropriations are 
asked for year after year and they are given 
and the money is spent. But they do not get 
reflected in the 

results produced. We do not get the results 
that are expected from the Administration. 
This is a great drawback which has been 
playing havoc in the economy of our country 
and affecting the well being of the people. 
Therefore I very particularly request and 
submit that the matter of implementation of 
our Plan has to be very carefully looked into 
by the concerned authorities. Thank you, very 
much. 

SHRI M. V. BHADRAM (Andhra Pradesh) : 
Mr. Chairman, Sir, I would like to take this 
opportunity to point out that in the morning 
Shri M. P. Bhargava made an issue of the 
obscene wall posters. But in the month of May 
in Bombay when the A.I.T.U.C. meeting was 
going on there, wall posters against Mr. 
Dange were pasted on many walls in Bombay. 
Then the Home Ministry was keeping quiet 
here doing nothing about it. Probably the 
Home Ministry thought that the Left 
Communist might have done it against the 
Right Communist and they may leave the two 
sides' to quarrel. But according to our 
information the agency was connected with 
America, that the American C.I.A. and others 
were doing all these things. Similarly 
yesterday I understand the same agency which 
has been financed by P.L. 480 funds had these 
things and the Home Ministry is keeping 
quiet. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): I would like to point out that the 
principle in the House so far is that when such 
matters are raised foreign agencies are not 
brought in or involved unless there is definite 
proof. So we should observe the courtesy of 
seeing that we do not involve or bring in 
foreign countries in these matters. 

SHRI M. V. BHADRAM : I would like to 
point out to my hon. friend Shri Akbar Ali 
Khan that persons who start maligning the 
Prime Minister or somebody else by means of 
wall posters should be condemned and 
punished. There we all agree. But the Home 
Ministry kept quiet all these three months. 
What were they doing all this time ? When 
those posters were pasted maligning Mr. 
Dange they thought perhaps that the members 
of the Communist Party were quarrelling 
among themselves. Today the same agency is 
maligning people and maligning the Party, the 
Community Party, in order to bring it into 
disrepute. So I want that in the enquiry that is 
to be conducted by the Home Minister, the 
matter 
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[Shri M. V. Bhadram] of the Bombay 
posters also should be included and the   
whole    matter should be thoroughly 
investigated. 

[THE VICE CHAIRMAN    (SHRI    M.    P. 
BHARGAVA) in the Chair] 
The second point I want to refer to is this. 

The other day the hon. Prime Minister was vary 
angry with the Opposition because she felt that 
the Opposition was misleading the whole 
country on everything, including the question 
of food. But what is the position today ? 
Andhra which is considered the granary of the 
whole country is suffering for want of food. 
Because of the drought the people are affected 
there and they are migrating for want of food. 
There is not even fodder for their cattle. And 
that is the situation in the country after nineteen 
years of this rule of the Congress. The other 
day Shri Mariswamy was saying that some 
people had gone to the extent of saying that 
they had the audacity to say that rats could be 
good food. In this connection I would like to 
point out the conditions prevailing in the 
country. There is scarcity of food. Prices are 
going up. There is agitation from teachers, there 
is agitation from goldsmiths, agitation from 
doctors, agitation from labour, agitation from 
all sections. This is the situation which has 
come about because during these nineteen years 
of Congress rule they have not solved the basic 
problems. We in our younger days called them 
the nesd for food, clothing and shelter. These 
three problems still remain with ys to be solved 
and this Government has not done anything to 
solve these problems. The Prime Minister says 
that the Opposition is misleading the country. I 
may bring to the notice of the Houss that the 
U.P. bundh or the Bombay bundh and all these 
are there because of these problems. The 
Bombay bundh was absolutely peaceful and the 
Government and the workers are to be 
congratulated for having been peaceful. But 
strangely enough, a section of the ruling party 
in Bombay are wanting something else. They 
are asking why shooting was not resorted to 
against the peaceful workers in Bombay and 
they have threatened to resign from the Govern-
ment in order to bring pressure on the 
Government to see that shooting is resorted to, 
when such peaceful agitations are going on. 

In this connection I would like to point out 
something to Shri Abid Ali who said 

that the Bombay bundh was helping    the 
Chinese, that it was helping Pakistan. That was 
the statement made by him to the press. In this 
connection, may I bring   to    the notice    of   
the   House the border dispute between Mysore  
and  Maharashtra ?    The ruling party    on both 
sides, in both these States probably with the 
connivance of the States    Governments    have    
indulged    in various kinds of activities. In 
whose interest were those activities?    Were 
they in the interest of China or Pakistan ?    
Probably when the ruling party indulges    in    
these various activities they are   all for the 
good of the people, but if the Opposition 
indulges in even peaceful demonstration, it 
becomes helping China or Pakistan. This is a 
rotten old story indulged in by some of the hon. 
Members.    In this connection I would like to 
remind Shri Abid Ali that the INTUC in 
Andhra has decided to go    on    strike against   
the   anti-labour and anti-workers' policies' of 
the State Labour Minister   Probably they will 
go on strike within the next few days.    This 
shows that it    is not the Opposition alone that 
feels in this way. This House has witnessed on 
several occasions that even Members of the 
Congress Party join the Opposition, as in the 
case of the Bhoothalingam affair.    That is 
because of the problems which the people have 
to face and which   the Government is shirking 
or evading.   Therefore   the   people   naturally 
are agitated.   I would like to mention one or 
two things in this connection. In Assam tea 
gardens and in    the West Bengal Tea 
plantations,    the lowest   wage   paid   was Rs. 
1.75, after the Wage Board for Tea had 
suggested higher wages. So the workers had to 
go on strike against this. It was to be 
implemented with retrospective effect from 
1959.   Then after the strike, after firing and 
after two deaths,  at last wisdom dawned •jpon 
the Government and the Government called a 
Tripartite Conference and agreed to implement 
the whole thing with effect from the year 1959.   
Why could they not have done it earlier ?   
Why could they not do the same     thing 
without the   workers having  to  resort   to  
strike ?  Similarly   a strike is going on in the 
rubber plantations in Kerala for the last two 
months.   What for is that strike? The wage that 
is given is not enough.    Even    though M>        
the  cost  of  rubber  has  gone very    high    
still    the    plantation-owners are   not   
prepared   to   pay.     There   the INTUC,     the    
AITUC     aad     all    the 
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Uliions are together and the strike is going on 
for the last two months; yet the Ministry 
concerned either here or there is keeping 
silent. The strike is absolutely peaceful and 
that is probably the reason why the 
Government is not waking up to this problem 
and is not trying to solve it. I understand the 
Government of Kerala has written to the 
Central Government suggesting some formula 
to solve the entire problem but the Central 
Government is keeping quiet over this. 

There is another thing. At Macherla, a place 
in Andhra, a strike is going on for the last 
seventy-seven days. It is a cement factory 
producing about 800 tonnes of cement and it 
supplies the cement to the Nagarjunasagar 
project. But a strike is going on there for the 
last 77 days and the INTUC, the ATTUC and 
all the Unions are jointly conducting that 
strike. The main problem there is, the 
management refuses to implement the 
recommendation of the Cement Wage Board 
with regard to interim relief; that is why the 
strike started and is going on for the last 77 
days but in spite of the loss of production of 
800 tonnes of cement every day the 
Government is not taking the problem 
seriously to solve it. 

Now, I come to the last point. We all talk of 
democracy. The other day a member of the 
other House was arrested in Gujarat. His name 
is probably known to all of us. Probably we 
must be children before him—Mr. Indulal 
Yagnik. He was arrested the other day and a 
case has been foisted on him along with the 
Mayor of Ahmedabad and the Secretary of the 
State Unit of the Communist Party. And what 
is the charge ? The charge is conspiracy 
against this Government. And what is the 
conspiracy ? The conspiracy is for trying to 
establish people's democracy in Gujarat. Is it a 
crime ? Is' trying to establish people's 
democracy a crime ? The Prime Minister of 
India, the President of the Congress, all have 
been advocating socialism; they have been 
saying that we believe in establishing 
socialism in the country. Anybody who has 
just a little knowledge of the political 
terminology will know that people's demo-
cracy is one step below socialism. He was not 
trying for socialism; he was trying for only one 
step below socialism. And that is 
the crime with which he has been charged. 

Sma S. S. MARISWAMY (Madras) :  It 
is Congress brand of socialism. 

SHRI M. V. BHADRAM: I am only 
speaking about the meaning of the political 
terminology. The real story is something else. 
They wanted to picket the foreign oil 
distribution companies there. All the time we 
talk of swadeshi and Mr. Indulal Yagnik and 
other people wanted to picket the foreign oil 
installations there. Why should the Gujarat 
Government get angry over this? I do not 
know; probably when we come to other things 
we will come to know that there is some inter-
link between these oil companies and the 
Gujarat Government. Otherwise there is no 
need for arresting these people and charging 
them with conspiracy to establish people's 
democracy in India. If the Government have 
any sense of responsibility, they should think 
over this matter very seriously and release all 
these people who have been arrested and 
charged with conspiracy to establish people's 
democracy in Gujarat. 

AN HON. MEMBER: That is the charg«? 
Establishing democracy is a crime ? 

SHRI M. V. BHADRAM: Now, when we 
take the whole question, we find everywhere 
agitations not by Opposition alone but even by 
the INTUC and also by Congressmen as we 
have seen in the borders of Mysore and 
Maharashtra. Sir, it is the duty of the 
Opposition to voice the grievances of the 
people and stand by them. Therefore we shall 
continue to agitate despite what the Prime 
Minister tells us or accuses us of. The 
members of the Communist Party of India feel 
it our duty to stand by the people and 
demonstrate against the anti-people policies of 
this Government. The C.P.I. wiH be holding a 
demonstration in Delhi city, a demonstration 
which Delhi city has never witnessed during 
the last so many years. Tomorrow they are 
going to march to this Parliament to voice the 
people's demand and also demand the 
resignation of this Government. 

SHRI R. T. PARTHASARATHY (Madras) : 
Mr. Vice-Chairman, it is with a sad heart that 
I rise to support the Appropriation Bill .   .   . 

THE DEPUTY MTNISTER IN THE 
MINISTRY OF FINANCE (SHRI L. N. 
MISHRA): YOU must be happy. 

SHRI R. T. PARTHASARATHY: . . . 
because the Government   is   not   coming 

LI 16 RS/66-5 
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[Shri R. T. Parthasarathy.] forward with the 
Salem steel plant and according it the 
necessary sanction for the last 12 years. Ever 
since the time of Mr. T. T. Krishnamachari 
who was then the Commerce and Industry 
Minister, who visited Salem and who had 
envisaged the inclusion of the Salem steel 
plant in the plan, after an expert team from 
Japan has given their approval to it, after the 
Iron & Steel Ministry has given a certificate 
and sent it to the Planning Commission, I see 
no justification whatsoever, no ground what-
soever, for the Government not including the 
Salem Steel Plant in the draft of the Fourth 
Plan. Still before the Plan gets finalised I hope 
the Government would take it into its head to 
see that the Salem Plant, a small one of about 
Rs. 85 crores, becomes an established fact. If 
they do that the entire South India will be with 
the Government and congratulate them. 

I would also like to make some passing 
reference to one or two matters, particularly to 
the judicial administration of this country, It is 
rather very sad that when Ministers of 
Government have so many privileges, they are 
denied to the High Court Judges and the 
Judges of the Supreme Court. When I say this, 
I am not at all in sympathy with some of the 
Judges of the High Court when they demand 
an enhancement of their salary. I do oppose 
the enhancement of their Salary. The amount 
prescribed in the Constitution of India is more 
than ample, considering the status and the 
economic position in which the average Indian 
citizen is placed today but I would appeal to 
the Government to take steps to see that the 
same treatment which the Ministers of the 
Central or State Governments get today is 
meted out to the Judges of the High Courts and 
the members of the judiciary. For instance, the 
Judges of the High Court do not enjoy the 
privileges of free medical aid; may I ask the 
Government why? They are not given house 
allowance; may I ask the Government why ? 
They are not provided with staff cars and 
chauffeurs which the Ministers get; I would 
ask the Government why ? I should like that 
every Judge should be given a house 
allowance of Rs. 350 per month and I would 
like them to be given chauffeurs and also free 
medical aid which even a Member of 
Parliament is enjoying. Instead of having a 
legislation to enhance their salaries I would  
like  these benefits to  be provided 

to them. When that Bill comes before 
Parliament I shall make further observations 
on this matter. 

Mr. Vice-Chairman, the Deputy Minister of 
Finance in his initial speech asking for Rs. 203 
crores has said that this expenditure is to be 
incurred for defence, foreign affairs and other 
things. On this occasion, without infringing 
our policy of non-alignment, with which I am 
in total agreement, I would like to say that the 
only method by which India can wrest its 
supremacy in Asia is by entering into a pact, 
maybe a non-aggression pact, or coming into a 
political arrangement with that great country, 
Japan. If only India and Japan come closer 
together on the political plane, it will be a 
great answer to China and China will dare not 
come into this oicture and attempt to malign us 
and attack us on our frontiers. That should be 
the one criterion on which we can work 
without infringing the policy of non-
alignment, I make a very bold statement in this 
House that by this, the Chinese People's 
Government attempting to take over the 
supremacy of Asia, their hatred towards 
Jawaharlal Nehru, their dislike of the people of 
India, all these things can be put an end to and 
we shall again, in times to come, be the leaders 
of Asia. 

My good friend, the Member of the Swa-
tantra Party from Madras once again made a 
virulent attack on the Government for our 
socialistic principles and for having failed in 
our Plans. May I very respectfully and in all 
humility answer my hon. friend by saying that 
the electorates of India have chosen the path 
of socialism and if they have chosen the path 
of socialism, what right has anyone to 
condemn the Government ? It has declared in 
unequivocal terms that socialism shall be the 
goal of our country and shall be the goal of the 
Congress. If the people of India, in the last 
general election, on this very issue, have 
returned the Congress to power, is it a »in for 
the Congress to come forward with 
legislations to enunciate the principles and 
practice of socialism? The learned Member 
again said that we have totally failed in our 
Plans. Well. I am very sorry to say that this is 
far from the truth. I do not want to attack my 
hon. friend on that score. But it is misleading 
the public and far from the truth to »ay things 
in a camou- 
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flaged way, whereas the truth is obvious. Have 
we not made progress in our industrial 
upliftment ? Have we not made progress in 
our technical education ? Have we not 
established scientific and research institutes all 
over the country which have educated 
hundreds of thousands of students? May I say 
that in every sphere of activity, starting from 
community development to agriculture, which 
I put as No. 1, we have made great strides ? Of 
course, we have failed in some respects. We 
have not reached the targets as per the Plan. 
Many factors have come in between. It is true 
that we have wasted a little. I am prepared to 
say that we are after all an inexperienced 
country trying out some experiments. In 
respect of one steel plant, we could not get the 
best out of it, for the machinery broke down. 
There I would blame our own officers, who, in 
spite of the foreign experts' advice, 
overworked a particular machinery, which 
snould not have been done before twelve 
months had run out and some machinery 
broke down or gave way. That is because of 
our inexperience. That does not mean that our 
Plan objective was wrong I would challenge 
the hon. Member to give me any other Plan. If 
at all he will give his pet plan of capitalism. In 
a poor country like India, which has got 99 per 
cent of impoverished millions, should we 
accept a capitalist plan ? May I respectfully 
ask the Swatantra Party what is the alternative 
plan which they have given to our country? 

SHRI S. S. MARISWAMY: May I interrupt 
him for a minute ? The leading capitalists of 
India are very happy under the Congress 
regime. This information I am passing on to 
him. Capitalism grows in the Congress brand 
of socialism. If real socialism is there, if 
Gandhian socialism is there, capitalists would 
be the worst enemies of the Congress. Let me 
tell my hon. friend, if he comes out and says 
that the number of capitalists are so many in 
India and if half of them are in the Swatantra 
Party, I am prepared to resign my membership 
of the Swatantra Party and join his Congress 
Party. If I come out and say that half of themi 
are in the Congress Party or three-fourths of 
them are in the Congress Party, what answer 
has he got to give me? 

(Interruptions.) 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) :  Order, order. 
SHRI ATAL BIHARI VAJPAYEE (Uttar 

Pradesh) : Three fourths there and one-fourth 
this side. 

SHRI S. S. MARISWAMY : In the Swa-
tantra Party even five per cent are not there. 
Ninety-five per cent of them are there. 

 
SHRI R. T. PARTHASARATHY : I say 

that this country has no alternative to 
socialism and socialism by all peaceful and 
legitimate means. If only we wanted to en-
force socialism, maybe of the Marxian type or 
any other type, it would not be socialism. It 
would be a totalitarian faith. This country, 
which has imbibed the great traditions of the 
religions of Hinduism, Islam and Christianity, 
can never subscribe to the Marxist doctrine. 
We are wedded to a way of life as prescribed 
by Mahatma Gandhi, viz., a non-violent 
approach, a policy of non-alignment and all 
these things put together. The only way in 
which we can work is to have the benefits of 
Gandhian socialism, which is the ultimate 
objective of our country. If today we ara 
passing through a difficult crisis, it may be due 
to a little bit here and there of our own faults. 
It may be due to the fact that we have not got 
the foreign aid in the manner in which we 
should have got it. Yet we shall work for self-
sufficiency. Nothing like self-sufficiency will 
restore order in our economic field and I am 
sure every Member of this House will support 
me when I say : 'United we stand, divided we 
fall.' Thank you. 
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"The firms M/s. Amin Chand Payarelal were 
blacklisted by the Ministry of W.H. & S. 
during August-September, 1954 with all its 
branches and associated firms' and all the 
Ministries were informed. A new Company, 
M/s. Surrendra Overseas (P) Ltd., Calcutta, 
was floated at the end 

of 1954 on which the Iron & Steel Controller 
placed 52 contracts for the import of steel 
valued at Rs. 23 crores during June, 1955 to 
October, 1956. Irregularities of serious 
nature were noticed in these S2 contracts 
involving heavy losses to Government." 
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Confidential :   Dated 7th  March,   1962 : 
Special precaution to avoid claims: 

We have been noticing large claims on 
the shipments of rice from Burma to India 
by way of shortages on taking up the matter 
with the agents at the discharging ports. 
They are vehement in their reply that every 
precaution was taken to ensure proper tally 
and delivery and therefore these shortages 
could have occurred only at the time of 
loading due to wrong tallying. It is therefore 
essential that apart from exercising more 
care and checking the tally done at the time 
of loading and discharging other ways are 
also    instituted    to    minimise    the 

chances to the maximum extent possible. 
Thus it is suggested that you arrange to 
discharge a sufficient number of empty 
gunny bags with loading marks as indicated 
in the respective bills of lading stencilled on 
them so that even if there is a shortage in 
the number of bags we will have an 
opportunity to repudiate the claim by 
setting off the shortages in the contents by 
the sweepings that may be delivered from 
each vessel. The discharging of these empty 
gunny bags should be by distributing them 
in the various corners of the lower holes of 
the hatches in a damaged condition. Only 
trustworthy people may be employed for 
doing this work. We are asking our agents 
at the various ports to supply you with the 
necessary empty gunny bags. 

Please  acknowledge  receipt. 

For APEEJEE, 
Surrendra Overseas (P) Ltd., 

(Sd.)  KESHORAM. 
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SHRI LOKANATH MiSRA (Orissa) : A 
point arises out of this. He has revealed certain 
allegations against Ministers. Would the 
Deputy Minister in the Ministry of Finance be 
in a position to reply to them or .   .   . 

THJE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA.) : You have not followed the 
speech of Shri Rajnarain. He is placing all 
these facts for the Committee which has been 
appointed. 

SHRI RAJNARAIN : Which Committee ? 
No, no. 

SHRI LOKANATH MISRA: Therefore, my 
point remains. I want to know whether you 
could send a word to his senior so that he 
comes here for the reply. Let him not place 
himself in the embarrassing position of not 
being able to reply to a thing which is under 
examination by the Committee which has 
already been announced. 

 



4843 Appropriation [31 AUG. 1966] (No. 3) Bill, 1966 4844 
 

 



4845 Appropriation [ RAJYA SABHA ] (No. 3) Bill, 1966 4846 
 

 



   4847 Appropriation [31 AUG. 1966] (No. 3) Bill,  1966 4848  

 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI FAKHRUDDIN ALI AHMED): On 
a point of order. I have to bring to your notice 
that the hon. Member ig not entitled to make 
wild allegations or particularly name any 
person or a Minister unless and until he has 
furnished before hand that information to you 
and to the Minister concerned. And I am sorry 
to say here that in the absence of the Prime 
Minister, a large number of allegations have 
been made without giving her due notice to 
come here and meet those allegations. So, I 
would respectfully request you, Sir, that all 
those personal allegations against the Prime 
Minister about which no notice has been 
given should be expunged from the 
proceedings. 

SHRI G. MURAHARI: There is no such 
provision in the Rules of Procedure. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Continue your Speech. 
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SHRI P. C. MITRA (Bihar) : Thi* 
Appropriation Bill that is under consideration 
of the House asks to authorise payment of a 
further sum of about Rs. 219 crores out of the 
Consolidated Fund of India during the current 
financial year. The main reason for putting 
forward this demand, it appears, is devaluation 
of the rupee in relation to foreign, currencies. 
Out of the sums asked for, about Rs. 210 
crores are accounted for by increased ex-
penditure consequent on devaluation of rupee 
and in this Bill only three Demands on this 
account have been included. After 
devaluation, the Finance Minister assured the 
country that the devaluation will not have 
much effect in our current year's Budget    that  
we   adopted  only  a  month 
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[Shri P. C. Mitra.] before devaluation of the 
rupee. If this Supplementary Appropriation 
Bill had covered the expenditure under all the 
Heads that are likely to be affected on account 
of the devaluation, we could have the estimate 
of the expression 'not have much effect' of the 
Finance Minister. After hearing the 
explanations of the Finance Minister and other 
Ministers justifying devaluation of the rupee, I 
am of opinion that our Government have 
resorted to devaluation of the rupee in relation 
to foreign currencies under the compulsion of 
circumstances. Though the situation was 
aggravated to a certain extent by the Chinese 
and Pakistan's aggressions in 1962 and 1965 
respectively, yet the major responsibility for 
this situation squarely falls on us. How can we 
shirk the responsibility for this deplorable 
situation when we made our economic plan for 
development in such a manner that for a long 
time we will have to depend on foreign raw 
materials, components and machinery ? 

Still we have not learnt anything from this 
economic crisis and we are still doing the 
same thing. We have particular fascination for 
foreign collaboration. For example, we have 
foreign collaboration for biscuit 
manufacturing as if it is a very essential 
commodity for which we require foreign 
collaboration. In every collaboration we have 
always to remain dependent on foreign 
companies for raw materials and spare parts. 
Therefore, it is better for us more and more to 
depend on our indigenous industries and 
indigenous know-how. 

I am sorry that our Government have 
developed a tendency to minimise the gravity 
of the situation in all matters whether it is in 
the matter of internal law and order like the 
hostile Mizo activities or of the army build-up 
in the neighbouring countries or the 
deteriorating economic situation. The result is 
that the people are kept in the dark till the last 
moment. Not only the people, even the 
Parliament is kept in the dark till the last 
moment when problems face the country in 
grim nakedness. The tendency of the 
Government, it appears, is to somehow pull on 
without giving much thought to the future 
ahead. Even now though we talk of follow-up 
actions,  of stopping  non-essential  imports, 

saving of foreign exchange, curtailment of 
non-Plan expenditures, maintenance of price 
line, etc., I should like to know what tangible 
steps we have taken so far to execute those 
proposals. Besides, why so much stress on 
status quo ? Do the Government believe that if 
the present price structure of essential 
commodities is maintained, the poorer section 
of the population will be able to pull on 
somehow ? Is the existing price of rice, which 
i£ selling in most of the parts of the country 
between Rs. 1.50 and Rs. 3.00 per kilogram, 
reasonable ? Similarly, what about the price of 
edible oils which are selling between Rs. 5 and 
Rs. 6 per kilogram ? The slogan should be for 
bringing down the existing high prices and not 
for holding the price line. 

I would like that the Government should 
take •strict austerity measures not only in the 
administration but it should call upon the 
people to undergo hard and simple life for at 
least ten years. Not only imports of luxury 
goods should be completely banned, local 
production of luxury consumer goods should 
be restricted to the minimum and those 
industries should be diverted towards the 
manufacture of essential commodities. So long 
as there is not enough production of essential 
consumer goods and they are not available at 
reasonable prices to the poorer section of the 
people, the rich also should be prevented from 
making an exhibition of wealth. In my view 
we require some sort of culture revolution as 
the Chinese Red Guards are forcing the people 
of their country to follow. Their movement, as 
it appears is for making the people accustomed 
to hard and economical living. Of course, their 
methods are crude and I do not support it but 
the object is nothing but patriotic, to bring 
about a socialistic order in their country. 

I am happy that the Planning Commission, 
in course of the Draft Fourth Five Year Plan, 
have also broadly felt the necessity of a 
radical change in the prevalent patterns of 
thought and behaviour. I may here quote from 
the Planning Commission's Draft Report that 
has appeared in the press : 

"The concluding paragraph of the chapter 
on approach puts this in the following  
words:      "A  decisive   change 
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that would shape and colour all over efforts 
is needed above all in the social and 
cultural climate. The inherited culture has 
in it strand if idealism and fellowship as 
also embedded privileges and 
discriminating practices. In daily life the 
latter choke the former. Socialism implies a 
radical change in the prevalent patterns of 
thought and behaviour. The ethos it seeks is 
of modernism and equality, of rationalism 
and humanity." 

THI; VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):    YOU have two minutes more. 

SHRI P. C, MITRA: Sir, in the Appro-
priation Bill, we aTe asked to authorise an 
expenditure of Rs. 80,00,000 on account of 
"Defence Services, Effective— Navy". I 
would say. Sir, that this House is not reluctant 
to allow any expenditure for defence. But at 
the same time we would like to know from the 
Defence Minister what arrangements he is 
making to keep up the morale of the people on 
the Western border. The other day the Defence 
Minister said that Pakistan had concentrated 
its troops on the Western Indo-Pakistan border 
and it indicated that Pakistan was out to create 
some mischief in the near future. Will the 
happenings of September 1965 be repeated in 
1966 ? That is the question of the  day. 

In this connection I would state that the 
Government should place before the country 
complete facts as to how the alleged military 
build-up has been made and in what way we 
are going to defend our country. Only to say 
that we are prepared and we are ready to meet 
any eventuality will not convince the poeple 
about the situation and will not boost the 
morale of the people on the border. I think it is 
time that the Government came out openly 
and clearly to state the real economic situation 
of the country and asked the people to take to 
austerity measures. In this connection I would 
suggest that no State parties should be 
allowed. State lunches should be banned 
altogether so long as this economic crisis is 
there. Master plans of Delhi and other cities 
should be deferred. The unnecessary 
demolition of huts and buildings to give place 
to bigger buildings should be stopped. 
Already so many colonies have been built-up 
with so much labour. Let it not go waste. On 
the one  hand   the Government says  that 

they do not have enough money while on the 
other they are going to spend crores of rupees 
on these Master plans. We should put off 
these master plans till at least the people have 
the means to make both ends meet. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Mitra, it is time to wind up.    
Mr. Niren Ghosh. 

SHRI NIREN GHOSH (West Bengal): Mr. 
Vice-Chairman, Sir, this Appropriation Bill is 
here, I should suppose, with American 
blessings because it is a post-devaluation 
measure. Our contribution to the I.M.F, would 
go up now because of devaluation by some 
Rs. 300 crores. Our contribution to the World 
Bank and other institution of which we are 
members will go up by more than Rs. 300 
crores. So I began by saying that it is an 
Appropriation Bill with American blessings. g 
2 P. M, 

Now I would like to draw the attention of 
the House to the Independence Day broadcast 
by the President of India, in which Dr. 
Radhakrishnan has said that it is not 
impossible to settle with China and we should 
settle with China. That is his message. And I 
would also draw the attention of this House to 
the fact that Mr. R. K. Nehru, an cx-Secretary-
General in the Ministry of External Affairs, is 
repeatedly saying that it is time that the 
Government of India takes a new look at our 
foreign affairs', particularly at our relations 
with China. He has urged that we should ex-
change Ambassadors with China and explore 
avenues of settlement, and the entire world 
knows that the shot of China is directed 
against U.S. imperialists mainly. It is with 
them that they are at loggerheads, that they are 
at enmity. So considering all those facts they 
have urged that this matter should be settled. I 
should also recall that our late Prime Minister 
lawaharlal Nehru had said that the dispute 
with China was a border dispute, that it did 
not involve the question of sovereignty and 
independence of India. So it is a border 
dispute and a border dispute can only be 
settled on the basis of give and take. 

SHRI N. PATRA (Orissa): It was all our 
giving and their taking. 
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SHRI NIREN GHOSH: At the time of 1962 
the negotiations could not start because the 
condition precedent for it, laid down by the 
Government of India, was that unless the 
Colombo proposals were accepted in tota there 
could not be any negotiations. So there were 
the conditions laid down. Now the Colombo 
proposals are dead. It is often asked, "Is there a 
willingness on ths part of China to negotiate ? I 
cannot answer for China. Indians cannot 
answer for China. But it is for India to show 
that it is prepared to negotiate, that it is willing 
to appoint an Ambassador to explore avenues 
of settlement and it is prepared to talk at the 
conference table. If India puts forward such a 
proposal and China rejects it, then before the 
bar of world opinion, before the bar of public 
opinion .   .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHAaawA): What about the Colombo 
proposals ?   They are there. 

SHRI NIREN GHOSH: But there is a 
condition precedent attached to the Colombo 
proposals. I say, "Why condition ?" Why not 
meet without pre-conditions, as was the case 
in Tashkent where India and Pakistan met ? 
Before the Tashkent meeting the armies of 
Pakistan and India were inside the other's 
territory. In this case: at least their army has 
gone back from the .   .   . 

SHRI DAHYABHAI V. PATEL (Gujarat) : 
They are still in the Himalayas. Where are 
they ? 

SHRI NIREN GHOSH: Here the army of one 
was inside the territory of the other. Even in 
that case we could go to Tashkent and we 
could talk to each other, and I support that 
move, and I hail that Tashkent Declaration. 
The Chinese may hold a different opinion, but 
our party hails the Tashkent Declaration and 
says that we adhere to that course. Why a 
separate standard is being maintained in the 
case of China, none can understand. So it is 
high time that I draw the attention of this 
House that we place this thing in its proper 
perspective so that we can have some more 
elbow-room 
to manoeuvre. In Asia we are being cornered 
and we are more and more depending upon 
the Western powers as a result of this conflict, 
which is a tragic consequence as far as India is 
concerned. Now if they say that the Congress 
Party would 

not support it, I should say that it is you who 
had raised the frankesstein and now it is for 
you to come forward with it and adopt such an 
attitude of willingness to negotiate without 
any conditions, so that the world can 
understand our desire for peace. I would urge, 
as practical people, that Ambassadors be 
appointed in both the countries and avenues 
be explored for a settlement of the differences. 
So this is as far as this' question goes. 

Then I would like to offer a few comments 
on the Draft Plan. I would like to say that it is a 
Washington-London brand Plan. It speaks of 
an outlay of more than Rs. 23,000 crores and it 
is at a time when there has been devaluation of 
the rupee and rise in prices arising therefrom. 
So the actual amount at 1963 prices would 
come to about Rs. 18,000 crores. Not only that. 
Now you will say that even this Rs. 18,000 
crores at the 1963 prices is a big figure. But the 
physical targets would not even come up to that 
level because the assistance to every single 
project in the Draft Plan is tied to the so-called 
assistance by way of loans that the United 
States, the U.K., Germany, etc. wiH extend to 
us. On them the Government is depending for 
every single project, and for the private sector 
the doors have been flung wide open—almost 
Rs. 9,999 crores are envisaged for the private 
sector; it will flow into the private sector from 
the Western countries. So I would say that you 
are offering the Indian economy on a silver 
platter to the Western powers, and it is a Plan 
not for independence, but for more and more 
utter dependence on the Western powers 
whatever the Pravda may write about it. That is 
the real, stark naked fact. That is the way we 
are moving into it. 

Now as regards the export target, there they 
have said that it will be more than Rs. 8,000 
crores. I say that they will never be able to 
fulfil this export target. Jute is suffering. Tea is 
suffering. Textile is suffering. The market is a 
limited one. It is an inelastic market. Whatever 
we export, only if we export more than 150 
per cent, of the quantum we have been 
exporting now, then only we can get the value 
in foreign exchange up to the level of what we 
used to get before devaluation. As mutters 
stand now, we have an exchange gap of the 
order of nearly Rs. 820 crores. So this Plan is 
totally unrealistic.   It is a paper Plan.   It 
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has given the go-by to all sorts of scientific 
planning. We know that the bourgeoisie 
cannot plan anything in a proper and balanced 
way, but whatever planning was there, 
industries were supposed to be set up, but all 
those have gone, and this Draft Plan means a 
good-bye to all sorts of good planning. As 
regards the agricultural sector, the fertiliser 
projects, certain irrigation projects, all those are 
the old British imperialistic recipes, and the 
tragic part of it is that the highest priority has 
been given to agriculture. Our wheels have 
been turned back and we are now asked to 
become an agricultural country, and not to give 
emphasis to industry. And for what? For the 
benefit of foreign countries we are to produce 
cash crops, produce only the primary 
commodities which the imperialist powers 
want from us. So we too become an exporter 
of primary commodities, and for almost all the 
finished goods, we are to import from them. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHAROAVA): HOW long will you take? Which 
of the Demands are you speaking 
on ? 

SHRI NIREN GHOSH: On that of the 
Finance Ministry. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): We had a full debate on 
devaluation. 

SHRI NIREN GHOSH: Because the Draft 
Plan has come, I offer certain comments on it. 

THE VTCE-CHAIRMAN (SHRI M. P. 
BHARGAVA): The Draft Plan we will be 
discussing. 

SHRI NIREN GHOSH: In this session ? Not 
in this session; we know it from Vice-
Chairman. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):    Please try to wind up. 

SHRI NIREN GHOSH: I have not taken 
much time. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):       No, no.    Please wind up 

SHRI NIREN GHOSH:   So all I would 
say is  that this Flan will    bring    tragic 
consequences to the people of India. 

As regards the living conditions of our 
people what are we seeing today ? Whether you 
admit it or not, there is actually a wage freeze 
in operation. By hook or crook, by wage boards 
and other means open to the government 
machinery they are trying to see that even the 
quantum if dearness allowance is not increased. 
Prices are going up because    of devaluation 
also and the people are suffering.    Yet   new   
burdens, almost intolerable burdens are being 
piled upon    the people.    The agriculturists are 
suffering and because of all this you will not be 
able to solve the problem of food and the level 
of life of the peasants and the working people is 
going down. The question of bonus, of dearness 
allowance, of wage and retrenchment, lay-off 
and    unemployment, all these things are 
stalking the land. So these questions are getting 
accentuated. The working class struggle is 
coming on, whether you like it or not, whether 
you or I or anybody likes it or cot.   The entire 
policy of this Government has  given rise to 
this situation and the people are astir, 
irrespective of political or party affiliations. 
This is the position today and the people are 
demanding food, wages, bonus and so on.  One 
after another bundhs are taking place.   In 
Bengal the kisans are leaving the countryside 
and starvation is rampant. They are demanding 
more ration.   The working classes are 
demanding more dearness allowance and all 
over the country we see this picture. With what 
are you going to reply to these people and meet 
this situation ?   Is it with    perennial    
emergency,    with    the Defence of India Rules 
and the Preventive Detention Act or by calling 
in the army often, by lathis, bullets, tear-gas 
and canes, by putting    Members    of 
Parliament and legislators in fetters and behind 
bars, that you are going to reply to the people 1 
We beg of the Government on behalf of these 
people, irrespective of party affiliations, to 
come forward and do something for these 
people. 

As regards our defences, there is a fright-
ening burden being put upon the people all in 
the came of defence expenditure, a crushing 
burden crushing the back of poor India. We 
cannot bear that burden. Why are you arming 
like this ?  {Time bell rings) 
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[Shri Niren Ghosh] 
Sir, you gave the other hon. Member thirty 
minutes. Please give me a few more minutes. 

THE VICE-CHAIRMAN (SHRI M. P. 
BMA.ROAVA): That is all right. Please wind 
up. 

SHW NIREN GHOSH: Why we you 
arming like this ? Nobody in bis senses can 
talk of another war with China. In one month's 
war with Pakistan as much as Rs. 500 crores 
were lost both by India and Pakistan. They are 
at the end of their tether. It is not easy for 
India or Pakistan or China to go in for a 
conflict, to take any war-like action, because 
the situation is like this'. But continuously a 
scare is raised and a scare, a panic is created in 
the country to divert the attention of the 
people. I think this is also an election stunt in 
order to divert the attention of the people or in 
order to scare the country into agreeing to 
their imposing such huge defence burdens on 
this poor country. Do you intend to become 
the policeman of Asia ? The role that was 
fulfilled by the Britishers in the old days? The 
people are becoming suspicious about it. And 
what is your entire defence structure 7 For 
everything we depend on others. We cannot 
manage without the help of others. In those 21 
days of war with Pakistan we were finished 
almost. All our components were gone. All 
our tanks were gone and our planes were 
gone. For everything we were dependent on 
others. You are not building up a defence 
industry of your own. How can the country 
face such a situation, if sucR a situation 
should ever arise, when the defence industry is 
so completely dependent on Western powers ? 
On the top of all that you are throwing this 
burden on the people. It is a tragic thing and 
naturally the peoples of Asia, the peoples of 
tbe undeveloped countries are suspicious as to 
why India is arming like this. It is time that the 
Government took a look at these things. I 
would say that reorientation is necessary. It is 
time that a definite reorientation is made in the 
defence policy of the Government and in its 
external or foreign policy, also in the matter of 
trade and commerce and in the matter of plan-
ning. Otherwise I do not know where you are 
leading the country. So with these few 

words I conclude my observations on this 
occasion. 

SHRI I. K. GUJRAL (Delhi): Mr. Vice-
Chairman, I am very much obliged to you for 
having permitted me to get up and speak for a 
few minutes and to take serious note of the 
fact that the hon. Member, Shri Rajnarain 
misused his privileges as Member of Parlia-
ment and made wild allegations, ill-founded, 
without any documentation, without giving 
prior notice and he said things which were 
below the dignity of this House. Sir, you 
might have noticed that of late the practice has 
developed here—and some hon. Members 
specialise in that—of getting up without any 
provocation, whether in time or out of time, 
whether any Minister is concerned or not, 
whether the Prime Minister's name is 
mentioned or not. Perhaps knowing their weak 
political position they are trying to make 
personal allegations. I think, Sir, that the time 
has come when not only this Houste but the 
country will have to take serious note of those 
activities which outside this House we call 
unsocial activities that are being brought on 
the floor of the House. This is a question of 
privihge. In the other House some time back 
an hon. Member had made some allegation 
about Prof. Humayun Kabir's association with 
some people and then the Speaker laid down a 
rule. That rule was that if a Member made an 
allegation which he could not prove, then he 
would have to pay the price for it. Sir, this 
House has been known for its dignity. 

DIWAN CH AMAN LALL (Punjab) : And 
what is the price ? 

SHRI I. K. GUJRAL : My hon. friend was 
not here then. Kindly let me go on. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): He is asking what is the price. 

SHRI I. K. GUJRAL: I am coming to that. 
The main thing that I am trying to bring to the 
notice of the House is that no Member 
howsoever worthy or .   .   . 
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SHRI I. K. GUJRAL: As we have seen, the 
hon. Member has developed the habit of 
thinking that by just displaying a few 
documents he can black-mail anybody. We 
shall not tolerate this. He is in the habit of 
getting up and making such allegations against 
everybody and it is high time that you take 
some action to maintain and preserve the 
dignity of the House. We have put up with this 
for a long time and it is high time ha stops 
saying things in an irresponsible fashion and 
attacking the Prime Minister and others and 
bringing down the dignity of democracy. 

 

SHRI I. K. GUJRAL: I do not want any 
mercy from my hon. friend. But I should like 
to say this, that the time has come when we 
should see that when a gentleman comes here 
and makes an allegation in an irresponsible . . 
. L116RS/66—6 

SHW RAJNARAIN: You are more Irres-
ponsible than myself. 

SHRI I. K. GUJRAL: I say that when the 
hon. Member comes and makes allegations 
without any adequate proof .   .  . 

SHM CHANDRA SHEKHAR: On a point 
of order. Sir. Shri Rajnarain said that Mr. 
Gujral was more irresponsible than himself. 

SHRI RAJNARAIN: Yes, and so many 
times I say that 

SHRI CHANDRA SHEKHAR : It is un-
parliamentary. 

SHRI RAJNARAIN : I will say it so many 
times more. If he says that Rajnarain is 
irresponsible then I say he is more irrespon-
sible than myself. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):   Order, order, 

SHRI CHANDRA SHEKHAR: What Mr. 
Gujral said was that the hon. Member gets up 
and levels charges in an irresponsible way. He 
has not said that the hon. Member is 
irresponsible, as was stated by Shri Rajnarain. 
So I submit that those words of Shri Rajnarain 
should be expunged from the proceedings. I 
say this because he has referred to a particular 
hon. Member and said that he is irresponsible 
which is unparliamentary. Mr. Gujral never 
said that. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Chandra Shekhar, you have 
missed one thing that he said. Shri Rajnarain 
has said that Mr. Gujral is more irresponsible. 
That means that he admits that he himself is 
irresponsible. 

SHRI LOKANATH MISRA: On a point of 
order, Sir. Now Mr. Gujral is raising a bigger 
issue. I do not associate myself with all that 
had been said by Shri Rajnarain against the 
Prime Minister or any other Minister. But the 
point here is whether, during discussion on an 
Appropriation Bill, we could bring in certain 
things which ■wc c:innot bring in on other 
occasions. 

THE VICE-CHAIRMAN (SHW M. P. 
BHARGAVA) : Mr. Misra, you should have 
raised this objection when somebody else was 
speaking. 
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SHH LOKANATH MISRA: Now I want 
your specific ruling he is dealing with .  .  . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   What is your point of order ? 

SHRI LOKANATH MISRA: He should not 
go unchallenged. I want a decision from you. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Decision on what? Come out 
with your point of order. 

SHRI LOKANATH MISRA: Whether all the 
Ministries cannot be discussed during the 
debate on the Appropriation Bill in addition to 
the particular Ministries that are in the Bill 
itself. If some hon. Members have something to 
raise against some Minister, is it very necessary 
during the course of the debate to send prior 
intimation to that particular Minister? During a 
discussion on the Appropriation Bill it is 
expected that those of the Ministers whose 
Ministries are under debate would be present 
here, have to be present here, but if for any 
reason of their own they are not present here it 
is not for the Member to take that 
responsibility; it is for the Ministers to take 
that responsibility. 

Now, in the course of his speech Mr. Gujral 
is trying to restrict the privileges enjoyed by 
the Opposition. There have been occasions .   .   
. 

AN HON. MEMBER : They are being 
abused. 

SHRI LOKANATH MISRA : Somebody 
might be misutilising ft but that is not the 
point. You must understand the thing in its 
real perspective. You raise a point here and 
because you are in a majority you get it passed 
somehow with your majority votes. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   What is your point of order ? 

SHRI LOKANATH MISRA: The point of 
order is, he is going on challenging the 
privileges of the hon. Members of the 
Opposition and therefore I would like a ruling 
from you whether such references can be made 
during the debate on the Appropriation Bill or 
not. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): There is no ruling to be given. 
Every hon. Member is expected to use his own 
discretion what he should say and what be 
should not. 

SHRI I. JL GUJRAL: Sir. I was saying this—
and how Mr. Lokanath Misra is upset —whether 
abuse of privilege is also a privilege. I think We 
must draw a line here that licence is not a 
privilege; here a gentleman gets up, uses the 
forum of this House and tries to misuse the 
privilege. That is my entire contention. My 
point is, if any Member here rises and makes 
allegations which are wild, which are 
unfounded, which are irresponsible, then this 
House—and I hope Mr. Lokanath Misra will 
agree with me—must lay down a rule and that 
rule is that if that Member is unable to prove 
the allegations, then he must forfeit at least his 
membership and retire from public life. I 
challenge the hon. Mr. Rajnarain, if he is unable 
to prove to the Satisfaction of this House any of 
the allegations that he has made, will be retire 
from the membership of this House? That will 
be like a gentleman. 

!  

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):    Let him finish. 

SHRI I. K. GUIRAL : I am not accepting the 
challenge; I am giving the challenge and my 
challenge is that the allegation made by Mr. 
Rajnarain is not only unfounded, ls not only 
irresponsible but is absolutely false. Therefore 
while having discussions here, while letting 
the Members have the privilege, as Mr. 
Lokanath Misra says, to have complete 
freedom of speech to say whatever they wish 
to about the Government, about its activities, 
about its policies, in the interests of the dignity 
of the House, in the interests of parliamentary 
democracy, fat the interests of the values that 
we all like 
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to preserve, such irresponsibility should not be 
permitted. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA):   Mr. Bhandari. 

SHRI M. M. DHARIA (Maharashtra): Sir, 
on a point of order. What Mr. Gujral said was, 
the allegations made by Mr. Raj-narain were 
false. He never said that Mr. Rajnarain is 
false. But Mr. Rajnarain haa said that he is 
false; that is not parliamentary. That is my 
contention and the hon. Mr. Rajnarain should 
either withdraw the remark or it should be 
expunged. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA); A Member cannot be false; he is 
very much real, bodily, physically. Yes, Mr. 
Bhandari. 
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THE DEPUTY CHAIRMAN : You must 
please wind up now. The Chair has shown 
discretion and given so much time for this 
Bill, but this wiH be endless at this rate. 
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Tra DEPUTY CHAIRMAN : Mr. Abdul 
Ghani.     Just ten minutes.  

One hour we have given 
for this. You have taken more than your 
time. You can speak till 5 O'clock if you 
want. 
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THE DEPUTY CHAIRMAN: That mil do. 

THE DEPUTY MINISTER m TUB MI 
NISTRY OF FINANCE (SHRI L. N. 
MISHRA) : Madam Deputy Chairman, I 
had come to this House with a non-contro 
versial Bill and I never thought that ono 
or two Members of this House of elders 
would take the opportunity of making this 
Bill so explosive. I will particularly refer 
to some of the points made by Rajnarainji. 
You were not here, Madam.................... 

THE DEPUTY CHAIRMAN: Yes. but 1 
have IMened to everything. 

SHRI L. N. MISHRA : What he said here has not 
only hurt us, it has made us feel angry also. And 
you know and the nation knows—our Prime 
Minister is a symbol of Indian nationalism, she 
represents our nation, she is our chosen leader. 
By talking something irresponsible and baseless, he 
has done a great disservice, not only to his party 
and to the House, but to the nation and to the cause 
of democracy also. I will use mild language and 
say that I condemn such kinds of utterances and I 
would say, on the basis of the information that I have 
with me at the moment, that all the allegations made 
by him are baseless and wild and Rajnairainji 
should not have chosen to speak like this. 

Then I would like to come to some of the 
points made by some hon. Members on Monday 
and today also. Firstly, I wiH take up the points of 
Shri Anandan who spoke about the Dearness 
Allowance Commission. He thought that it would 
hare been better if dearness allowance is merged 
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with the basic salary. He is not here. But for 
the information of the House, I would like to 
say that this question has been examined some 
time in the past also, and we have come to the 
conclusion that it might not be in the interests 
of the workers themselves to take such a step. 
I will firstly say that if dearness allowance is 
treated as pay, Government will have to pay 
more by way of (a) increase in pension and 
death-cum-retirement gratuity on retirement; 
(b) increase in Government's contribution in 
respect of persons serving in Contributory 
Provident Fund terms and (c) increase in 
travelling allowance, overtime allowance and 
other allowances which are  based on  pay. 

On the other hand, Government servants 
who are provided with Government 
accommodation will have to pay rent at 
increased rates as the portion of dearness 
allowance that is treated as pay will be 
reckoned towards emoluments for the purpose 
of house rent. 

Further for considering the portion of the 
dearness allowance that should be treated as 
pay, it would be neeessary to determine the 
level below which the index is not likely to 
fall in the foreseeable future. 

I might mention that the pros and cons were 
discussed at a meeting of the Secretaries of 
Finance, Home, Labour and Railways some 
time back. It was felt that it was difficult to 
judge with any degree of certainty at what level 
the prices would eventually stabilise. Until an 
expert study was made to assess such level, 
consideration of this would have to be held 
over. I am not closing the issue at the moment. 
But I would say that the suggestion of Shri 
Anandan is not as simple as he tried to make it 
out. 

Then he referred to the Dearness Allowance 
Commission. I spoke about it the other day 
also. It has been set up and Us terms of 
reference have been announced and it is going 
to look into the various points mentioned by 
the hon. Member and other organisations of 
the hon. Member. There is no doubt about the 
fact that the plight of the employees is bad, not 
only of the Central Government employees but 
also of the State Government employees, as a 
result of the rise in the prices and this has 
affected most of the people, people belonging 
to the fixed income group.   I do 

not dispute it, nobody can dispute the point 
But the question is what strains we can take at 
this moment, how far our nation would be able 
to carry the burden in the present situation of 
our national economy. That is the point. 

So far as our intention is concerned, as you 
know, our Government is pledged to the 
establishment of a socialist society and, as a 
rule, a socialist society looks to the interests of 
the under-dog first and these employees belong 
to that category and we have every sympathy 
for them. But the question is of time and we 
feel, especially after the devaluation when the 
question of the economy comes first, that it 
might not be feasible to increase any kind of 
emoluments or take any additional financial 
responsibility at the moment. 

Then Shri Das from Orissa referred to the 
working of the public sector projects rather in 
a condemning fashion which, to my mind, is 
based more on subjective considerations than 
on any objective approach. Particularly he 
spoke about the Durgapur Steel Plant. We will 
pass those points on to the Ministry concerned. 

Then, before I come to the main speech of 
Shri Mariswamy of the Swatantra Party, I 
would like to say something about what Shri 
Sri Rama Reddy said about the implementation 
of the Plan. He spoke of people's co-operation, 
etc. We do need people's co-operation in a 
democratic setup; no Plan can succeed without 
the people's co-operation. We do not have a 
regimented economy. We need people's co-
operation and for that organisational support 
and all-party support are needed and we 
welcome that kind of co-operation. 

Shri Parthasarathy spoke about the Salem 
Steel Plant. The former Steal Minister is here. 
He had every sympathy for it; I am personally 
for it and I would be the happiest person if any 
decision is taken to have a steel plant at Salem. 
Then, he spoke about more emoluments to the 
Judges. Perhaps a Bill is coming before the 
House on the subject and the House will have 
an opportunity to discuss that point. 

Then, Shri Niren Ghosh, spoke about having 
seme kind of understanding with China. I can 
only say that the policy of bis party is well 
known to us  and the 
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LShri L. N. Mishra.] 
Government i* aware of the suggestion made 
by Shri Niren Ghoih. The External Affairs 
Ministry and the Prime Minister would be the 
proper person to look to the suggestion made by 
him. 

Then the question of economy was raised by 
Shri Mariswamy who made a really powerful 
speech on Monday. Some of the points that he 
made were—why have devaluation ? Why have 
Plans at all ? The three Plans have not brought 
any good to the society, the food situation is 
bad. At the same time he said that the setting 
up of cooperatives and Super Bazars is not the 
remedy to the malady. He thought that 
something else had to be done, that there must 
be increased participation of the private sector in 
food and that would solve the food problem. 
The State comes into food so far as the trading 
part alone is concerned. So far as cultivation is 
concerned, almost IOO per cent of the Indian 
agriculturists are in the private sector. Where is 
the public sector in agriculture ? Then he talked 
about the law and order situation and he said 
that it is too bad in the country. He also said 
that the country's condition was better during the 
British regime. Perhaps he forgot what happened 
during the Bengal famine when more than 30 
lakhs of people died and no voice was raised 
and I do not think today there has been any 
starvation death but still he feels that those 
days were better than the present day. 

 
SHW L. N. MISHRA : Then he asked : 

"Why are we living beyond our means ?' He 
said that there is need for economy. That last 
suggestion I welcome. I say that it is a nice 
suggestion that there is need for economy. 
Whether we are seized of it or not, 1 would 
like to explain. 

The question of effecting all possible 
economies in civil expenditure has been 
receiving active consideration of Government 
in tbe context of various decisions and 
developments taken after the preparation of 
the Budget estimates for the current financial 
year. That is even before the devaluation.   It 
has been decided to effect 

cuts to the following extent in the Budget for 
1966-67 :— 

(i) 3 per cent, under revenue expenditure of 
an administrative nature. 

(ii) 5 per cent, under capital expenditure; 
and 

(iii)  15 per cent, in civil works. 

I might say as a person having something to do 
with expenditure that I would be happy if we can 
achieve even this target especially in the situation 
in which we are placed. A Committee of 
Secretaries headed by the Cabinet Secretary and 
including the Secretary to the Prime Minister, 
Secretary (Planning) and Secretary (Expenditure) 
has been set up to make a quick review of the 
Budgets of individual Ministries with a view to 
effecting substantial economies in addition to the 
percentage reductions mentioned above by 
postponing or slowing down all less essential 
activities without affecting seriously the 
development programmes. Efforts are being made 
to complete this review before the end of August 
1966. In addition, a number of minor measures of 
economy have aho been decided in order to 
strengthen the climate for economy, such as 
reimbursement of only economy class fares for air 
travel ex-India, reduction in the rates of incidentals 
for air and rail travel, reduc tion of expenditure on 
staff cars, confe^^ ences and on deputations 
abroad. It has also been decided that there should 
be no change in the existing structure of salaries 
for a year or two. 

The administrative Ministries have also 
been asked to conduct similar reviews of their 
activities with a view to effecting larger 
economies in their budgeted expenditure. 

Then I would come to the real point that Mr. 
Mariswamy made that day. He talked about 
devaluation. Devaluation we have discussed 
for 4 or 5 days in this House and the Finance 
Minister has given his reply and I do not think 
I can add anything to what the Finance 
Minister haa said. 

SHRI S. S. MARISWAMY: On a point 
of clarification. The hon. Deputy Minister said 
that I am opposed totally to planning. I would 
make it clear to him and ask hint 
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to  read   my  speech  once  Again.    I  had 
said    .    .    . 

THE DEPUTY CHAIRMAN : He will do it 
later. 

SHRI S. S. MARISWAMY : I had said that 
we can have planning, a smaller one, without 
resorting to further taxation and borrow: rigs. 

SHRI L. N. MISHRA: That is why I said that 
you are opposed to our strategy of the plan. I 
saw that you were sitting here. Mr. 
Mariswamy, I know your philosophy and the 
philosophy of your party. I understand for what 
you stand. 

Then he said that there should be no 
planning. I feel that to talk whether there 
should be planning or not is merely an 
academic thing, an unrealistic thing than 
anything else. This can be debated in some 
colleges or in debating societies, or in the 
school debating societies but not in a House of 
Elders whether we should have planning or not. 
Planning has come to stay and Mr. 
Mariswamy has to put up with it and reconcile 
to it. We have chosen this line and we are 
determined to work on this" line. We cannot 
back out and we shall go ahead on this line and 
with the strategy that we have adopted. We 
will have more of public sector and less of 
private sector. Mr. Mariswamy must 
appreciate that. 

SHRI LOKANATH MISRA : Would you go 
ahead with it even if you are convinced that it 
is a wrong step? 

SHRI L. N. MISHRA: No, I am not 
convinced. The moment we are convinced we 
will reconsider it. We are not yet convin ced. 

(Interruptions.) 

SJAJ LOKANATH MISRA : He says that 
we have to put up with whatever it is. Is lie 
convinced that it is wrong? 

SHRI L. N. MISHRA : It is not wrong. The 
people of this country have put us in power. 
We are running the Government of this 
country. They have voted for this philosophy 
and policy and the people of this country stand 
for this philosophy and policy. 

 
Then Mr. Mariswamy spoke about the law 

and order situation. It would have been better 
if somebody on behalf of the Home Ministry 
were present I have been asked to say 
something and I think I should say something 
on behalf of the Home Ministry so that their 
case would not go by default. I will only say 
that I do not think it is so bad as stated by the 
hon. Members in the House. It is a fact that 
there have been demonstrations in some parts 
of the country but if we look to the origin of it 
we will find two things at the root of the 
problem, namely, the people in the Opposition 
have tried to take advantage of the difficulties 
and strain created as a result of the country's 
difficult economic situation. The Government 
have tried to meet the situation effectively in 
all the States. It is wrong to say that the 
Government have failed in this regard. I am 
constrained to say that till the general election is 
over our friends in the Opposition would try to 
make the law and order situation difficult. We 
are conscious of this fact. In a pre-election 
year, all the parties in the Opposition would try 
to discredit the Government. I do not dispute 
the point that they have favourable wind to 
accentuate the situation. As I had said the 
major causes are the food problem and the 
rising prices. I would repeat here that when we 
talk of the law and order situation we must not 
ignore one fact that th* basic reason to-day for 
the present discontent is more political than 
anything else. This aspect of the problem 
cannot be solved unless all sides of the House 
co-operate with the Government. We believe 
in a stable Government, a stable country and if 
we want it, then all sides of the House must 
co-operate in this period of crisis arising out of 
the difficult economic situation. 

Shri L. N. MISHRA :
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[Shri L. N. Mishra.] So far as the  
Government's part is concerned, they have 
done their part to meet the challenge of the 
time and are determined to do so in the future 
also. 

SHRI BHUPESH GUPTA (West Bengal): 
The difficulty in giving our co-operation is that 
you are co-operating too much with Aminchand 
Pyarelal. 

SHRI L. N. MISHRA : I am not. Perhaps 
you have taken some brief on behalf of some 
other people. 

THE DEPUTY CHAIRMAN : Please let the 
Minister finish. 

SHRI LOKANATH MISRA : Let him make 
sure that he does not go in my name this time. 

SHRI L. N. MISHRA: You are Loka-nath 
Misra and I am Lalit Narayan. You must know 
it. 

They referred to the railway accidents. This 
question was discussed in the Lok Sabha and 
Mr. Patil had replied. I do not know whether 
this House has discussed it or will get an 
opportunity to discuss it. 

Then there was an attack on our economic 
policy and I will say a few words about it and 
then I would have done. Mr. Mariswamy as a 
true representative of the Swatantra Party has 
again attacked our economic policy and picked 
up the three Five Year Plans as his main target. 
Planning has been accepted as a national 
policy as I stated and there is no escape from it 
so long as we are in power in this country. He 
said that the three Plans have achieved 
nothing. I need not go into the detail about the 
achievements of the Plans. I bad already 
spoken about the achievements of the Plans 
when I was speaking on this issue on 
devaluation. I had spoken at great length on 
this matter. The Plan has two or three points 
and he must accept them. I am asking him 
whether the Plan has not put our stagnant 
economy stirring and moving. I ask: 'Is it not 
because of the Plan that a traditional society is 
getting modern and mobile T We are pledged 
to have a planned way of economic 
development and we have been following our 
chosen line with determination and courage. 
Our Government—the Congress Government—
shall not leave that wise  line;   no  matter,  
what  difficulty we 

undergo, no matter what rough weather we 
face. We shall not go the Swatantra way. We 
believe in having a socialist society and we 
shall do our best to establish that society. The 
hon. Member might appreciate that socialism 
implies radical change in the prevalent patterns 
of thought and behaviour and planning alone 
can lead the country to that. To us socialism is 
not only a national goal but also a functional 
force. In the measure in which our economy's 
functional role is enlarged and strengthened, 
we shall come nearer to that goal—the goal of 
socialism. To us socfal-is'm is not a dogma, as 
Mr. Lokanath Misra says. It is not a policy only, 
but 1 might say that it is a faith to us. 
Therefore, any talk against planning is not 
going to help us. 

With these words, Madam, I have done. I 
will again say that we stand by our economic 
policy and we will try to stand by it in future 
also. 

THE DEPUTY CHAIRMAN : The question 
is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1966-
67, as passed by the Lok Sabha, be taken 
into consideration." 

The motion was adopted. 
THE DEPUTY CHAIRMAN : We shall now 

take up the clause by clause consideration of 
the Bill. 

Clauses 2 and 3 and the Schedule wert 
added to the Bill. 

Clause 1, the enacting Formula and the 
Title were added to the Bill. 

SHRI L. N. MISHRA : Madam, I move : 

"That the Bill be returned." The 

question was proposed. 
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SHRI BHUPESH GUPTA (West Bengal): 

We have been told a number of things about 
co-operation nnd all that. We do not wish to 
go into this thing. It is very difficult to think 
even in terms of co-operation when they are 
co-operating so much with the monopolists in 
the country and with the Americans abroad. 

SHRI L. N. MISHRA : Question. 
SHRI BHUPESH GUPTA : Therefore, it is 

pointless for them to ask us to cooperate. I will 
give you one example. This is one of the 
reasons why I have got up. Now you will have 
seen in the papers today that practically no 
Opposition party attended the meeting of the 
Prime Minister's so-called Informal 
Committee on the Plan. 

Madam, this Committee was conceived of in 
the old days when Nehruji was alive with the 
idea of associating the accredited 
representatives of the parties and groups in 
Parliament with the formubition of the Draft 
Plan. It was intended that this committee 
would come into operation before the Draft 
was drawn up, in fact for preparing the Draft. I 
remember, and I speak from personal 
experience in this matter, because I have been 
associated with all these committees ever since 
the first Five Year Plan came into existence, 
what Panditji told us at that time that in addi-
tion to having a Parliamentary Consultative 
Committee on Planning, he would like to have 
a smaller body where some Members of the 
Congress Party, very few, non-official 
Members plus Members of the Cabinet 
concerned with planning, especially the 
Planning Commission, and one Member each 
from the parties in Opposition should be 
invited so that we could have exchanged all 
views with regard to the experience of 
planning operation and also with regard to the 
strategy of the Plan that is to be formulated.   
Now that was done well before the 

Third Plan came into existence. In fact, as you 
know, the Third Plan Draft outline was 
presented in August 1960 or even, I think, 
earlier, about nine months before the Plan 
period began. Here only the other day after 
four months of the Plan period we have got the 
Draft Report. But one thing I wish to invite the 
attention of the House to. When Shastriji 
formed this Committee last year, we were 
given to understand that what late Prime 
Minister Nehru was following would be 
followed, namely, discussion with regard to the 
strategy and so on of the Plan. One meeting 
took place and now that Committee is dead. 
Again, therefore, I am saying that one meeting 
took place during Shastriji's time last year 
before he went to the Tashkent meeting where 
we discussed as to what would be the strategy 
and ito on cf the Plan. The Planning 
Commission was asked to prepare documents. 
Nothing was done. The tragedy happened. 
Shastriji died. Now the meeting was called by 
the new Prime Minister and Mr. Asoka Mehta 
came there with the Draft of what he called the 
One-year Plan in his pocket. Now everybody in 
that meeting was dissatisfied with the 
document that was presented. We were told 
that we were there to discuss the strategy and 
principles of planning and it is for the Planning 
Commission to draw up a detailed Plan. I do 
not know what Mr. L. N. Mishra is going to 
say now. 

Madam, he even suggested that we should 
discuss as to how the Third Plan should be 
worked, that we have tc formulate the basic 
strategy, the bzsic approach and the basic 
guide lines for the Plan. Now, Madam Deputy 
Chairman, the suggestion was accepted. And if 
I am not mistaken, the Prime Minister herself, 
in this meeting, said that we should like to 
have in this meeting something of a brooder 
nature, something dealing with the best aspects 
of planning which could arouse the people. It 
was decided that Mr. Asoka Mehta, the 
Planning Minister, should present the docu-
ment. He put the Plan document in his pocket 
and went away. Meanwhile, of course, they 
quarrelled amongst themselves. I need not give 
that story. There was a lot of quarrel on the 
Government side, one Minister naming the 
other Minister, the Planning Minister naming 
somebody else and so on. Of course, the Prime 
Minister asked us not to divulge anything.    I 
am 
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not divulging anything except that there was a 
quarrel. You will, I know, all be interested in it 
if you can give me thirty minutes to divulge it. 
After that nothing was done. In that meeting at 
times I thought that perhaps some people were 
coming to blows sitting on either side of the 
Prime Minister and the lady looking blank. We 
were never faced with such a situation when 
the Planning Minister, other Ministers and 
others were not only at dagger's drawn but 
were about to come to blows. But we are men 
of peace and we brought them round. 

SHRI L. N. MISHRA : Really you are. 

SHRI BHUPESH GUPTA : We got them 
pacified. Do not think that we are quarrelsome 
people. Not that we cannot act in such situations 
to pacify. After that, what happened ? Now 
there is the Planning Minister on the Treasury 
Beeches, such an arrogant and such a conceited 
man that he did not even care to consult any one 
of the Members and did not even care to call a 
proper meeting to discuss what and how we are 
going to do all this. The gentleman went to the 
United States of America and started saying all 
kinds of things—"The womb of India was 
opening up"—fantastic nonsense never uttered 
by any intelligent Indian. And I was surprised 
that Members —I was at that time abroad, but I 
was surprised that Members of Parliament did 
not haul him up for that kind of fantastic 
utterance. I know he is a phrase-monger. I know 
he likes American phrases. I know he reads 
American books and he love'? certain phrases. 
But he did not know what he was talking there 
in the United States of America when he said 
that the womb of India was opening up. The 
man should have been given a sack then and 
there, and the Prime Minister thought perhaps 
that nothing wrong had been dor>e. Not only 
that. After having made that monstrous 
utterance, unthinkable from a Member of the 
Government in regard to a country like ours, 
that gentleman then developed the theory of so-
called back-seat driving, another phraseological 
flourish from that quarter. What was that 
backseat driving ? He may think in term.-' of 
being an orderly or a chauffeur or some such 
thing, as cleaner of a motor-car of an American 
multi-millionaire. But we do not think in this 
term.   We want front-seat driving. The 

wheel mus't be in our hands. The gear must be 
in our hand. We shall be sitting in front and 
our people sitting in back. That man, called the 
Planning Minister—1 have an abomination for 
his name, I must say—declared there that wc 
are for backseat driving. Now if you want to 
offer India to be exploited, molested and raped 
by the Americans, if you allow our country to 
go in for back-seat driving, you cannot expect 
co-operation from the Opposition who believe 
in planning in a democracy for the well-being 
of the people. Theiefore I say that this 
Government is the bust qualified to call for co-
operation from the public. 

SHRI ABDUL GHANI ■ Madam, tLis is the 
third reading, and is it proper for the hon. 
Member to speak for so long when there are 
others to speak ? 

THE DEPUTY CHAIRMAN : It was five 
 minutes, Mr. Gupta.    You have exceeded 

your time.    Please finish now. 

SHRI BHUPESH GUPTA : Therefore I say 
that this kind of thing should not be said. One 
thing more and I finish, and that is a very mild 
matter but very imsrest-ing. Well, there are a lot 
of things to show how the moneys are wasted. 1 
shall cite just one example. A lot of things has 
been revealed in the P.A.C.'s report concerning 
Aminchand Pyarelal. Now about this 
Aminchand Pyarelal, I may give you something 
which perhaps is not yet known to many. Here 
the matter is about Aminchand Pyarelal and 
Kfeemcband Rai'<umar. They used to import 
steel, and with the help of the Chief Controller 
cf Steel mani-i pulated to obtain very high 
prices from the consumers. They import in one 
steamer 3,000 tonnes of steel, but there wiH be 
three or four invoices for the same quantity. But 
of this, invoice for 2,200 tonnes will be at Rs. 
750 per tonne; another 300 tonnes at Rs. 950 
per tonne; yet another 300 tonnes at Rs. 1,150 
per tonne, and the balance 200 tonnes at Rs. 
1,200 per tonne. And now how it was done ? It 
was really being done in this manner. When the 
Steel Controller allots steel to any party, he will 
not allot more than 200 tonnes, and if any party 
refuses to pay such a high price as, say, Rs. 
1,200 per tonne, he wiH be shown the actual 
invoice of Rs. 1,200 per tonne to convince him, 
and the steel control authorities help 
Aminchand Pyarelal telling 

 



4901 Appropriation [ RAJYA SABHA ] (No. 3) Bill, 1966 4902  

{Shri Bhupesh Gupta] 
the party that this is the only lot available, 
thereby asking the party either to take it or 
leave it. The consumer thus is forced to pay 
the highest price, and Aminchand Pyarelal 
will get not even the average, but the highest 
price. 

Now here again there is another instance. In 
Madras port it happened and Aminchand 
Pyarelal had to pay heavy demurrage at one 
time. Then the Customs authorities intervened 
and got the things cleared in favour of this 
particular firm. 

One point more in this connection, and they 
should enquire about it from the West Bengal 
authorities. There is some financial institution 
in West Bengal presided over by an ex-
Congress M.P., Mr. Basu, which advanced, 
according to me, a sum of Rs. 10 lakhs, if not 
more, to Aminchand Pyarelal. It is for the 
Central Government to find out the true facts 
of the case. Mr. G. Basu, a chartered 
accountant and an ex-Congress M.P., as the 
present Chairman of the West Bengal Financial 
Corporation has given Rs. 10 lakhs from the 
funds of the West Bengal Financial 
Corporation to Aminchand Pyarelal to start the 
Park Hotel at Calcutta. It is worth mentioning 
that this finance was given to them even before 
they got the licence to start the said hotel just 
as in the case of the Jayanti Shipping 
Corporation—we will come to that—where, 
before the company was registered, money was 
advanced. Here they did not get even the 
licence to start the Park Hotel, and yet I am 
told that to Aminchand Pyarelal, through Mr. 
Jit Paul or whoever he is of that firm, this 
money was advanced by the West Bengal 
Financial Corporation. Therefore I say that, if 
you maintain such connections with such 
people in this manner at the Central and State 
levels, with people who behave in this manner, 
you cannot expect any kind of public morality, 
much less co-operation, from any decent-
minded people. 

This is all that I have to say. And about 
other matters, we will come to when the 
Ganiu affair comes up. 
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SHRI NIREN GHOSH : Madam. .  .  . 

THE DEPUTY CHAIRMAN : Mr. Ghosh, 
you had also spoken. 

SHW NIREN GHOSH : I will not take 
long, Madam. I say with a full sense of 
responsibility that if there is a CBI Report on 
this Aminchand Group it should be made 
public because I know that it will reveal all the 
ramifications of this group and their 
connections with the Ministers. If that report 
has been suppressed it is because the 
Government also knows that once it is placed 
before the House everything will be revealed. 
It will then be seen that under the then Steel 
Minister huge sums of loans were given to 
this' group by this Government and these 
concerns have imported unlicensed goods and 
various items without any release certificate 
and without any import licence. And yet the 
Transport Ministry here says that this group of 
firms is innocent and so they were let off. 
Every time such things are brought to the 
notice of the Government, the Government 
does not take action on its own. Though we 
urge these things nothing happens. But when 
Parliament is seized of the matter and again 
and again the question comes up here before 
Parliament, then ultimately something is done. 
I submit, if their accounts are checked; it will 
be found that the Aminchand Pyarelal group 
had paid Rs. 7 lakhs to Shri Swaran Singh for 
election. 

 

 



 

 

THE DEPUTY CHAIRMAN : The question 
is : 

"That the Bill be returned." 

The motion was adopted. 

THE  JAYANTI  SHIPPING  COMPANY 
(TAKING  OVER  OF  MANAGEMENT) 

BILL,   1966 

THE DEPUTY CHAIRMAN :  Now we 
pass on to the next item on the agenda— the 
Bill about the taking over of the management 
of the Jayanti Shipping Company.    Mr. 
Sanjiva Reddy. 

SHRI LOKANATH MISRA (Orissa) : 
Madam, before calling upon the Minister to 
move    .... 

THE DEPUTY CHAIRMAN : What do you 
want before that ? Let him move his motion. 

SHRI BHUPESH GUPTA (West Bengal): 
Before that, Madam, .  .   . 

THE MINISTER OF TRANSPORT, 
AVIATION, SHIPPING AND TOURISM 
(SHRI N. SANJIVA REDDY) : The motion haa to 
come before the House. 

THE DEPUTY CHAIRMAN: Are you 
going to say anything concerning this Bill? 

SHRI     LOKANATH     MISRA:     Yes, 
Madam. 

THE DEPUTY CHAIRMAN: Then I think 
the House should first get seized of the Bill. 

SHRI BHUPESH GUPTA : Not concerning 
the Bill, but    .    .    . 

THE DEPUTY CHAIRMAN: How do you 
know his mind ?   Yes, Mr. Reddy. 

SHRI LOKANATH MISRA: Regarding the 
discussion of this Bill, Madam, .  .   . 

SHRI   BHUPESH   GUPTA:   On   this, 
Madarn, I have to say something. 

THE DEPUTY CHAIRMAN : About this 
Bill? 

SHRI    BHUPESH    GUPTA:    It is in 
connection with the   .   .   . 

SHRI N. SANJIVA REDDY:    Madarn. 
Mr. Gupta can say it later. 

SHRI BHUPESH GUPTA : On a point of 
order, Madam. 

THE DEPUTY CHAIRMAN: What point of 
order ? There is no point of order now. 
(Interruptions.) Order, order. I would request 
hon. Members not to have this kind of 
delaying tactics. There is nothing before the 
House now. There is a vacuum. The business 
has to begin now and I call on the Minister to 
begin the business with the next item on the 
agenda. 

SHRI N. SANJIVA REDDY :   Madam, I 
beg to move : 

"That the Bill to provide for the taking over 
of the management of the undertaking of the 
Jayanti Shipping Company Limited for a 
limited period in order to secure the proper 
management    of   the 
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THE DEPUTY CHAIRMAN : Order, Order.


